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IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL, /'i;;>

JAIPUR BENCH, JAIPUR Q~—///
« * %
CP No+96/95 (OA No. 27/88) Date oOf order: S«6.1997

8hri Bal Kishan Mittzal, retired 3.M., residemt of behind
Railway Station, Sarajhanz, Distt. Ajmer.

.. Betitioner

g = PRI

versus

1. Shri M.Ravinira, General Manageyr, Western Rallway,
Churchgate, Bombay .

2. Shril Re.K.Jain, Chief Operating Mansger, Western Railway,

Churchgate, 3ombay .
3. Shrl W.P.8ingh, Divisional Rail Manager, Western
Railway, Ajmer Division, Ajmer. '
s« Redpondents

Mr. D.P.Gurg, counsel for the petitioner
Mr., §.5.,4asan, couansel for the responients

CORAM:

Hon*ble Mr. Gopal Krishna, Vice Chairman
Hon'bl: Mr. O.P.Shirma, Administrative Member
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In this Contenpt Petition Shri Bal Kishan Mittal
has prayed thaf the respondents may be punished for
contempt of court for not complying with thr dirzctions
of the Tribunal given in the order Jated 17-5-1994 nasgsed
in G No. 27/83. The operative part of the aﬁler of

Erom
the Tribunal as extractéd \é/ para 4 thereof is as below:

" The word ordinirily has been used. However

nothing‘ has bheen shown that in 1985-37, two promotions
were given and no adverse remarks wers available

with him or any( punizhment was awarided. Thas the
applicant should nok have been opriinarily retired.
However, taking into consideration the service

record we will not like to pass an order for the
payrent of back wages. we set aside the order of
compulsory retirement and only direct that the applicant
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should be trezted in employrent upto the date of his
superannuation aml he should be gJiven the benefit of
pension for that purpose and all retirement dues amd
benefits. However as the applicant has nok worked
from 1987, the date of his retirerrent/ 80 he shally
not be pail the back wages.”

2. The responients have filed a reply to the

Contenpt Petitlion, which hag been perused.

3. The responlents had made payrent »f pension
to the petitiomer for the periol 18-8-1987 to 31-12-1991
which was the date of his normal superannuation. The

pet it ioner was earlier compulsorily retired we.e.f.
18-~6«19587 anl after passing of the said order by the
Tribunal he wa;s deemed to be in service upto 31«12«1991
i..the date of his normal superannuation. The total
payrent of pension made to him for the period from
18=5=1987 to 31-12~1991 is Rs. 53181/~. This pavment
of Rs. 53181/~ to the petitioncr for the aforesaid
period is) in -our view)in compliance with the direct ions
of the Tribunal. Of course, as stated by the respondents-,
themselves, the petit ionery cwould be entitled to

all the nornal pensionary benefits weef. 1=1-1992

on the assumption that he wasziﬁ service from the date
of his compulsory retirement on 18-56-1987 to the date

of his normal superannuation on 31=12-1991.

4. The Contempt Petition stands disposed of.

Not ices issued are discharged.

@ t Cilovtne
(0. arta ) (Gopal Kfishna)

Administrative Fenber Vice Chairman



